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shadgsga Majhi, while serving as Gr,'n’

staff in the Pestil Bepartment, died

prematurely on 67,05,2000 leaving behind

his family in a distress cenditien,

Prayer of the family ef the said Khadaga |

Majhi(te previde a compassienate appeintment

te ene of the memsers of the family)

having bkeen turned under Annexure=4/5

dated 28,801,082, the family ef the said

Majhi again suemitted representatiens en

08.03,02 and 19,606,602 by their cemnuni-

catien under Annexure=4/7 dated 9,160,002,

Respenéents have denieed te grant any such

penefit(te previde compassienate appeint-y

ment) en the fellewing greunds;- o

“The scheme ef cempassienate
appeintment is limited enly
te 5% ef the vacancy en eutsider

. queta, In the said CrC, there were
34 applicants and enly ene pest
was there fer the purpese which
is already filled up after scrut-
inising all the thirty feur appl-
icatiens, amengst them the mest
deserving persen was picked up
censidering varieus facters
such as inceme ef the family frem
varieus seurces, liakilities
like gZducatien of Children marr-
iage of the daughters and all ethe:
facters pertaining te indigent
cenditien ef the family, *°

Your case sheuld net be
considered as there were mere
deserving cases than yeurs fer
the same and due te linitee
numeer ef vacancy enly",

Fer the fellewing twe reasens, as
disclesed in Annexure-2/5 of 28.01,02

ané Annexure-~7 of 0%,10,02 the prayer

of the family ef late X, Majhi(te previde
cempassienate appeintment) have been
turneed dewn:-

(i) because the family is in
receipt of terminal benefits
ameunting te Ks,84,006/~
(Annexure-5)

(ii) because there are ne
eneugh vacancies te previde N
compascioenate appeintment (Anne-
xure-7),
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Fer the reasen of the fellewinsg
decisien ef the Hen'ele Supreme Ceurt
of India and that of this Trisunal the
first ekjectien(taken under Annexure=5
dated 28,01.02) is net sustainable;
decause terminal benefits are net te
be computed te determine the indigent
cenditiens eof the family:-

(a) Balbkir Keaur and anether Vs,

8 Steel Autherity ef India
Ltd, and ethers - 2002(2)
ATT (SC) 255;

(b) HMina Kumari Mehanty Vsg
Unien ef India dnd ethers =
(199%4) 2 ATT(CAT) 126;

f¢) Rankanidhi sahu Vs, Unien
of India and ethers -
2062 (2)1Cap (AT1=21;

In assence of adeguate vacancies, it
has net been pessisle on the part ef the
Respendent Department te previde an
empleyment te the Applicant, #n the face

of the said statement ef the Department
nething mere can ke done at this stage
t® help the Applicant,

' Apart fren the fact that vacancies
were not availawle, it is seen that the
Applicant Ne,2 is new 25 years eld and,
therafere, neo relief can be granted te
him in this case; as per the decisiens
renedered by the Jedhpur Bench ef this
Trisunal in the case of Hari Singh Vs,
UL and ethers in 0.A,N0,236/2002 dated
27,889,062,

Fer the rease.s eof the aferesaid
discussiens, after hearing ir, P.<, Padhi
Learned Ceunsel apoearing fer the
Applicant and ir, Anup <, $ese, Learned
Senier Standing Ceunsel appearing fer
the Respendents, this case is held te
be bereft of any,

In the result, this case is dismissed
on merit, Ne cests,
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